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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLltiABAO BENCH ALLAHABAD. 

OPEN COURT 

Original Application No.586 of 2002. 

Allaha~ad this the 13th dav of May 20 03. 

Hnn'ble Mr .. Jqstice R.R.K. Trivedi, V.C. 

Kaviraj 
son or Chaedi Lal, 

Resident or Mohalla Daulat Bagh, 
Tehsil and Oistr ict Mor adabad. 

• ••••••••• Applicant. 

(By Advocate : Sri V.A. Ansari ) 

1. Union of Indi a 
through Secretar y 

Versus. 

Ministry of Tele-communication, 
New Delhi. 

2. Bharat Sancher Nigam Ltd., 
through Gener al Manager (Telecom ) 
District Mor ad ab ad. 

3. Assist 9 rt Ge neral Man ager (Administr ation) 
Telecom, Bharat San:har Nigam Limited, 
District Mor ad aba d. 

4. S.D.E.T., Co-AXIAL, Maintenance, 
District Moradabad. 

5. u .E.T. CO-AX IAL-M ainte na nc e 
Oi str ict Bareilly. 

• ••••••••• Respondents. 

(By Advocate : Sri R Sharma) 

0 R 0 E R ------
By this O.A., filed under section 19 of Administrative 

Tribunals Act 1985, the aPPlicant has· prayed for 

regularisation of service of the a pplicant. The relief 

has been sought by the applicant ~gainat Bharat Sancher 

Nigam Ltd which is a curpor 8 tion. Central Government has 

not yet issued any ro tir ication under . section 14 (2) 

of Adm inistr at ive Tr ibu n8 ls Act 1985 Q:) nferr ing jurisdiction 
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on this Tribunal to hear the dis~utes against Bharat 

Sancher Nigam Ltd. 

2. In •. the . 6ircumst ances, this O.A. is not legally 

mainta~nable. The legal position in this regard has been 

settled by judgment of Division Bench of Delhi High 

Court in c.w.P. No.2702/01 decided on 24.os.2001 in the 

case of Sri Ram Gopal Verma Vs Union of India and others 

reported in 2002(1 ) A.1.s.L.J. 352 and Bombay High Court 

in the case of 8.S.N.L. Vs. A.R. Patil reported in 

2002(3) A.T.J. page 1 • 

3 • This O.A. is accordingly dismissed as not 

maintainable. 

No order as to costs. 

Vice-Chairman. 
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